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STATUTORY RESOLUTION RE: DIS-
APPROVAL OF SICK TEXTILE 
UNDERTAKiNGS (NATIONAL1-
SATION) ORDINANCE, 1974 

AND 

SICK TEXTILE UNDERTAKINGS 
(NATIONALISATION ~ t . 

MR. CHAIRMAN: Now we resume 
the discussion on tlle Statutory Re-
lSolution regardIng the Sick TextHe 
Undertakinis (Nationalisatio::l) Ordi-
nance, 1974 and the Sick Textile 
Undertakings (N ationalisation) Bill. 

Mr. Vasant Sathe to continue hili 
speech. 
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"No award. decree or order of anY 
court. tribunal or other authority in 
relation to any sick textile undertak-
ing passed after the appointed day 
In respect of any att~ . claim or 
dispute which arose before that day 
shall be enforceable against the Cen-
tral Government or the National 
Textile Corporation;" 
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·SHRI E. R. K.RISHNAN (Salem): 
Mr. Chainnan, Sir, I rise to say ,a 
few words on bellalf of my .party DMK 
on the Sick Textile t~ 

(Nati.enalisation) Bill, 1974. 

Sir, at the outset I would Uke to 
point out that whatever I am going 'to 
say on this Bill should not be under-
stood that I am OPPOsing the nationa-
lisation and taking over of the sick 
mills. While I support the idea on 
nationalisation of sick mills I would 
like to state my views regaraing the 
mallner in which nationalisatiun 'has 
been undertaken and the manner in 
which the sick textile ucdp.rtakings 
would be managed after natioalisa-
tion. 

I find from this Bill that 103 1Iick 
mills 'lIll'e'aoing ,to oe nationalised. 1 

also see that under Clause 8 of .the 
Bill an amoWlt of as. 39.111 crol'4!S i& 
going to be paid as compensation to 
the owners of the ,iclt textile under-
takings. It has also .been provided in 
.tae same Clause that till the Btn re-
ceived the assent of the President of 
India each miU owner will be (iven 
Rs. 2000 per mensem. But 1 would 
like to b.ring to the notice Sir, how the 
provision has been made. It is stated 
in the financial memorandum that 
the owners of the ijick textile under-
takings will get an amount which is 
estimated "will be about Rs. 2000 per 
month". I would like to know why 
,the amount has not been apecifled in 
respect of each owner of the sick tex-
tile mill. When it could be stated 
clearly that Rs. 39.18 crores would be 
provided as compensation why the 
Government has not specified the total 
amount that would be paid per .month 
,w the mill owners. I would like .the 
Minister to lIive the reasons to the 
House. 

--------
·The original speech was .deliveredin Tamil. 

~  LS:-13 
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It is also provided in .tlle Bill that 
as there is likely to be delay in the 
payment of compensation by way of 
interest the mill owners ~  be 
given Rs. 13.06 lakhs per month. Here 
also the Government do not seem to 
have clear idea as to the time that 
would be taken before the compensa-
tion is paid to the mill owners and 
therefore they have not been able to 
specify the total expenditure that 
Government would i!1cur by way of 
paying interest to the mill owners. I 
am surprised that the Ministry is 
unable to decide regarding the time 
that they would take for making full 
payment of compensation. Or am I to 
take that the 'Government are not 
willing to disclose the total amount 
that they would have to pay by way 
of interest? Sir, apart from this under 
Clause 27 of the Bill it is provideci 
that the Central Government would 
pay Rs. 9 crores to liquidate the loan 
liabilities of the sick textile mills. Here 
also the financial memorandum merely 
states that the total liability is likely 
to be of the order of Rs. 9 crores. 

Sir, I am pointing out these things 
only to show that one need not be 
surprised that the total amount that 
would be ultimately paid to the own-
ers may even cross Rs. 100 ~  

instead of Rs. 39.8 crores as specified 
in the Bill. I do not have any option 
except strongly to condemn this act 
of generosity of the C"><lvernment which 
is willing to pay liundred crores of 
rupees to the mill own£rs who during 
the last 30 years inspite of operating 
the mills round the clock have not paid 
the legitimate wages and bonus to the 
textile workers and who have amassed 
hUie wealth. 

Sir, I also find from the financial 
memorandum that funds wlll also have 
to be provided to these ur,dertaklngs 
for the working capital modernlsaflon 
and expansion and that the govern. 
ment envisaged the total Investment of 
Rs. His crores durinll' the 5th Plan 
period. In view of this admission 

by the ,Government I would like the 
Government to re-examine the entire 
question of .payment of compensation 
to the owners of sick mills as has al-
readt been suggested by Tamn Nadu 
I?MK Government. . 

Sir, I would like to point out here 
that on 15th April, 1974 the Tamil 
Nadu Legislative Assembly had passed 
unanimous resolution in this regard 
and have sent it to the Central Gov-
ernment. I would no,v refer to an-
other aspect which ha,; been referred 
to in the abOve resolution. 

Sir, the Tamil Nadu Textile Cor-
poration is now managing very effi-
CIently and prOfitably 12 textile mills. 
The Tamil Nadu Government and the 
Textile Corporation have invested huge 
funds in these mills by way of grant-
109 advances and loans. The Tamil 
Nadu 'Government ':lave also given a 
guarantee fOr an amount of Rs. 7.32 
crores. They have al50 given a loan 
of Rs. 2.30 crores. The State, Govern-
ment have also not recovered the sales-
tax and electricity dues which Hmount 
to Rs. 1.33 crores from these mills. 
Thus, the State Government involve-
ment in these mills is to the tune of 
Rs. 109.5 erores. A part from this the 
Tamil Nadu Government by way of 
equity share capital for investment? 
Rs. 90 lakhs in the Tamil Nadu Tex-
tile Corporation. 

Sir, the workers of Tamil Nadu have 
put the heart and soul In the proper 
functioning of the Tamil Nadu Tex-
tile Corporation mills and as a result 
theSe mills are working effir.lently and 
prOfitably. On' these various m&.tters 
our Chief Minister Dr. Kalalanar 
Karunanidhi has addressed a DO letter 
to tb,e Prime Minister. In that letter 
our Chief Minister proposed that after 
nationalisation the mills should conti-
nue to be managed by the State Tex-
tile at ~ In another letter to 
the Minister of industries on lOth De-
eember, 1973 the Tamil Nadu Minister 
of Industries had also referred to this 
matter. 
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Sir. I would like to place ~  the 
House some of the main J)OIDts, men-
tioned in the unanimous resolution of 
the Tamil Nadu Legislative Assembly. 
The resolution stated:-

1. The mills whose managemen! was 
taken over should be immediately 
nationalised, 

2. The nationalisation should be 
done by the State ~ t . 

3 Even after nationalisation the 
mills which are presently under the 
Tamil Nadu Textile Co!'pcration should 
continue to remain unde= the Corpora-
tion. 

4. When the questio!l of compensa-
tion is taken up the mill owners should 
not get the benefit arising out of the 
development of the mills through pub-
lic money and Government assistance. 

5, The State Government shOuld be 
clothed with the necessary powers for 
the above. 

Keeping all t6ese m view. the leader 
of my party Shri Sezhiyan has given 
amendment to various provisions of 
the Biil. 

Sir I would urge that the 12 mills 
that ~  managed by the Tamil Nadu 
Textile Corporation should continue to 
be under the Corporation. Here I 
would like to point out that there are 
L3 mills in the Coopersti ve sector in 
Tamil Nadu which are admirably 
working. According to me thel e is no 
need for paying any compensation to 
the textile mill owners. All the liabi-
lities of the mills before their manage-
ment was taken over shOUld I:e the 
responsibili ty of the mil! owners. In-
stead of appointing Commissioner of 
Payments and spending huge money 
on his organisation it is better to leave 
the cntire responsibility to the con-
cerned State Governments. 

Sir, I would now pose the question 
'Whether nationalisation means that the 
Central Government a .~ can do it. 
'It the State 'Government takes Over 

the mills will it mean that there is no 
nationalisation? Is it the kind of So-
cialism that we are talking about? I 
would like to tell the House that by 
these steps a feeling has arisen In the 
minds of public that every power is 
vested in the Central Government and 
the State Governments have no power 
at all to do anything worthwhile. This 
Bill is another example of the kind of 
attitude that has oeen shown by the 
Central Government in regard to the 
powers of the State Governments. As 
I have already pointed out some of 
the State Governments are already 
managing several textile mills very 
efficiently and profitably and at this 
stage if the Central Governmcnt wants 
to take over those mills I think it is 
not iust and proper. It is not as if a 
member of the OpDositiol1 is voiclD£ 
these views. Only three days ago In 
Maharashtra Legislati"le Assembly Rul-
ing Congresl;; Party members along 
with members of Opt>Osition have raiS-
ed their voice against thc Central Gov-
ernment taking over the mills which 
are already being managed by the 
State Governments. They have also 
threatened that if the Central 'Gov-
ernment persisted in doing So they 
would raiSe the bann(!r of agitation. 

Sir, at a time when 21 textile mills 
were sick and about to be closed down 
leading to retrenchment of 54.000 
workers in order to save the situation 
the Maharashtra Government took 
over those 21 mills. Through their 
textile carporation they invested Rs. 
17.10 crores in these mills and today 
the mills are functioning effiCiently 
and profitably. The INTUC leader 
and RUling Congress mcmber of the 
Assembly Shri T. P. Patel has al.o 
opposed the Central Government tak-
ing over the mills which arc being 
managed by the State Government ot 
Maharashtra. I:te als:> stated that if 
it is dOne the workers of Maharashtra 
will agitate against this step which In 
turn will lead to industrial unrest. 
Before I conclude r would once araln 
refer to the ta~t points referred 
to in the letter of Chlef Minister of 
Tamil Nadu addressed to the Prtme 
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Minister on 5th March. 1974. The 
ClI!et Minister stated:-

1. Even tbQullh lhe State Govern-
ment accepts that it wiU have 49 per 
cent sbare in subsidiary corporatwn 
it sbould bave management control 
over the cOl'POration. 

2. Minister wants discussion to be 
h~ at Delhi so that the Bill can be 
discussed further. before it is passed. 

3. U the State GovcrnJZlcnt views 
are not accepted, the State Govern-
ment would fike to completely with-
draw from the corporation and have 
no part in it. 

4. In the compensation schedule pro-
vided, Tamil Nadu Industrial Invest-
ment Corporation stands to lose I.} 
croft!S whicb it bas given to Soma-
sundara and Kaliswara Mills before 
take over as it is provirled in the Bill's 
Second Schedule that such loans will 
come in category 3 and lhere will be 
no money left for payment to TIlC 
after paying the dues of category J 
and 2. Hence even Public Sector 
Financial Houses will lose heavily. 

Sir, finally I 
strongly oppose 
reQuest the hon. 
thia Bill. 

I conclude 
points:-

would ~a  that 
this Bm and would 
Minister to withdraw 

with the following 

1. Even thQugh the state Gov-
ernment accepts that it will have 
49 Per cent share in subsidiary cor-
poration it should have manage-
ment oontrol over the Corporation. 

2. The Minister wants discussion 
to be held at Delhi so that the Bill 
can 'be discussed further before it 
Is passed. 

3. If the State Government's 
views .. are not acceptEl<ll. the State 
~~ t would like to complete-
ly WHI:\dr8w from the Corporation 
I\Ild have no a ~ ill it. 

(4) In the compensation' Sch.edule 
provided, the Tamil Nadu In-
dustrial Investment Corpora-' 
ration stands to lose Rs. 1 t 
crOres which it has given to 
the Somasundara and Kales-
war Mills before take over 
as it is provided in the Second 
Schedule that such loans will 
come in category III and there 
will be no money left for pay-
ment to the TIlC after paying 
the dues in categories and II. 
Hence even public sector fin-
ancial houses will lose heavi-
ly. 

AN HON. MEMBER: The trans-
lation is not coming. 

MR. CHAIRMAN: The unfortu-
nate position is that the Tamil inter-
preter is absent. The hon. member 
has given an English rendering of his 
speech which will form part of the 
proceedings. 

SHRI DHAMANKAR., (BMwandi): 
We do not get Hindi; we do not get 
English. 

SHRI B. R. SHUKLA (Bahraich) : 
The point. is that the speech of the 
hon. member should be made intel-
ligible through the medium of trans-
lation either into Hindi or into Eng-
lish. Since the difficulty is that no 
translator is available, the hon. mem-
ber should be directed to resume his 
speech when such translator is avail-
able in the House. 

SHRI E. R. KRISHNAN: I would 
conclude my speech in two minutell.-
Or you may give me time tomorrow. 

MR. CHAIRMAN: That is not pos-
sible. He has finished the major part 
of his speech. The translation bas 
also come to some extent as far as I 
have been able to hear. In a couple of 
minutes his time will be over. 

SHJU E. R. KRISHNAN; I, wlu 
~a~  only tw.o. minutlls mQre, 
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Sill\! S. it'. DAMAN! (Sholapur): tile Corporation, the ratio of share 
rise to support lhe Bill. 8efore I invesLment of the Central Govern-

'take up other points, 1 should like ment is 51 p2r cent and of Maharash-
to know iTom the hon. Minister the tra Government 49 per cent. While 

t~ a for evaluation of various mills. the Central Government have so far 
from tha~ point of view the annexure paid- only Rs. 8.90 crores, 
is ~  vague. They should give against the lIfaharashtra Government have 
each mill the capacity of the nil in already paid or invested Rs. 18 crores 
spindles, looms, ete, We do not know and given guarantee for another Ra. 
their capacity and the criterian for 4 craTes, making a total of Rs 22 
valuation is on the basis of capacity. croces. Therefore, the amount ~  
For instance, the India United Mills by the Maharashtra Government is 
is valued at Rs. 1,000. Its capacity is ml4..c:h mor,e than their ratio of 49 per 
2.25,000 spindles and 7,000 looms. As cent. Hal> any settlement been reached 
against that, the Ahmedabad Jupit'cr with the Mahal18shtra Textile Cor-
Mill is valued at Rs. 2.5 crores. We do poration or the state Government 
not know its capacity 'but I think 1t is on this question before taking over 

~h of India United MiIIs. One those mills? Obviously, the Maha-
mill in Akola is valued at Rs. one rashtra Textile CorporatioIi and the 
crore while th~ other Savatram Ram- State t;;overnment would have to be 
prasad is valued at Rs. 59 lakhs. These recompensed for the amount they 
are vague and it is difficult to judge have invested in excess Of their s'hal'8' 
wheher they are correctly valued or of 49 per cent. 
not. 

Secondly, all these mills are at 
~ t run by the different State tex-

tile corporations. Where those State 
corporations consulted about the evalu-
ation of those mills? Different finan-
cial institutions have given guarantees 
they have invee.ted huge amounts from 
their own resources. Have they been 
consulted in working out the value of 
these miIIs? 

Thirdly. what about the rights of 
the State Governments which have in-
vested money in these mi!1s? For 
example the Maharashtra State Gov-
ernment took over some mills. When 
many mills were being closed down in 
Maharashtra, specially in small towns 
whose economy depended on those 
mills, in order to pl10vide employment 
and save the economy of those small 
towns like Akola, Hinganghat, Shola-
pur, t~. Maharashtrll Government 
liad the cQurage to take over those 
mills. At c·reseqt. the Maharashtra 
state Textile Gorporation is running 
2,1 mills and tpe Maharal\htra Gov-
ernment haye inve$ted ns. 18 crores 
in-t~  ~. Now when these mills 
a. ~ t ~  OVer by the NaUonal Tex-

Tnen, when the Maharashtra 
~ t took. over these mills, 

they told the workers that these are 
old mills with old machinery, that 
they are taking over these mills only 
to provide employment to them and, 
therefore, the workers should also 
make some sacrifices. So, the workSf3 
were asked to accept 50 per cen of 
their dearness allowance the balance 
to be paid to them only when the 
mills started -earnlna profits. Now tbat 
the National Textile Corporation is 
going to take OYer those mEllf, these 
a~ a  given to the-workers bv the 
aha a ht ~ Textile Corporation 
should be honoured by them. They 
('annat esrnpc 1hnt responsibility, 

MR. CHAIRMAN: How can 
be incorpoLlted in the Bill? 

this 

SHRI S. R. DAMAN!: That was one 
at the conditions of the take-over of 
those mills. The3e are the rs&ponsi-

t ~  which the National Te'(tiIe 
Corporation would be taking ove·· 
when they take ~  the control of 
those milk. They. cannElt-escape that-
responsibility. So, all the assurlUKl8& 
given by the different State Gcnoern-, 
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ments to' the workers of these mills 
should be fulfiUed by the National 
Textile Corporation or the Central 
Government. This should be made 
clear by the Minister while he replies 
to the debate. 

Then, coming to the workers, I 
would say that the continuity of ser-
vice of the workers should be guaran-
teed. They are not ~ as to 
whether they have worked with the 
previous owner or now they are 
going to work under the National 
Textile Corporation. They are work-
ing in the same mill. Their services 
should not be affected. The continuity 
of service should remain there. 

Then, while moving the Bill, the hon. 
Minister said that they are going to 
create nine subsidiary Corporations to 
run these mills. I want to know whe-
ther the existing corporativns, like 
the Maharashtra or West Bengal Or 
other State COfPQrati(ras will continue 
functioning as hithertotore. I want 
to know how they are going to be 
managed. Cotton textil'!s is a verY 
difficult industry because there is a 
wide fluctuation in the prices of cotton 
and a wide fluctuation in the prices 
of yarn also. In one year, the price of 
caton goes UP ~  40-50 per ('ent and. 
in another year, it goes down by ;>0 

per cent. If they are ~ a ~  every 
time, they will be questioned as to why 
they have purchased cotton when pri-
ces have gone down ar.d when the pri-
ces go up and they do not purchase 
cotton, the head-Office will S.iY, "You 
are a fool. You have n,t purchased 
cotton". 

So, without full autonomy. these 
subsidiaries cannot work. I have got 
my experience. I was a Director in· 
the Board of the Maharashtra Cor-
poration. There was a representa-
tive from the National Textile Cor-
poration. In everY Board meeting, the 
Chairman of the Maharashtra Corpo-
ration and the representative who 
used to come from the National·Tex-
tile Corporation' used to quarrel bet-

ween themselves on small pointa. 
That used to happen when the Ma-
harashtra Corporation was an inde-
pendent body and the National Tex-
tile Corporation was only a partici-
pant. What will happen when they 
become  subsidiaries? How will they 
be managed? Th'is should !be clarified 
so that they can function properly. 
There should be a healthy competi-
tion to bring better results. That 
should be the idea. if the National Tex-
tile Corporation takes over the mills 
and there is no good management, 
loosses will occur. That means the ex-
chequer will suffer; the public will 
suffer. Therefore, it is very essential 
that this matter should be given full 
attent10n. Healthy conventions and 
procedures should be worked out s.o 
that, not subsidiaries, but the persons 
wh.o have got experience are given 
the responsibility of running the 
mills. 

Now, when the Government took 
over the mills, these mills were not 
in good shape. They closed down 
;:,ecause of negligence. They have got 
o!d machinery, an outdated machi-
nery. The first thing that is requir-
ed to be done 15 to modernise the 
mills so that they beoome viable 
units and they can make profit. They 
should not become a liability on the 
exchequer every year. A plan' for the 
modernisation of units should be 
worked out so that, gradually, these 
mills become viable units. The plant 
and machinery employed in this in-
dustry are sufficiently available in the 
cr. untry and there is no need to im-
port them. Therefore, modernisation 
?lans should also be drawn U9 side by 
side with the taking over of manage-
ment. 

Now I would refer to what my hon. 
friend, Shri Madhu Limaye, who Is t:ct 
present here now, said yesterday. I 
am sorry to say that Mr. Madbu Llma-
ye'sfigures are always, in respect of 
any item, three years old; his figures 
are· not uptodate. He was asking, ",by 
Government Is Importing lone staple 
cotton. He should know that, in tht: la.st 
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two years, Government has not import-
ed any long staple cQtton; if at all we 
had imported, it was only a very 
small quantity. He was mentioning that 
it was worth Rs. 200 or 300 crores. It 
is not correct. Last year the import of 
cotton was not more than Rs. 10 to 15 
crores. The Government of India. in 
order to encourage the prCiduction of 
long staple cotton in the c )untry, have 
put an import duty of 40 per cent on 
long staple cotton. Since then', the 
import has almost been stopped. Thel'e-
fore, Government is vigilant in tuking 
action. 

Again, Sir, why ~  they importing 
and for whom? He said that it was 
for the rich people. It is not correct. 
On fine and superfine cloth there is 
heavy excise duty. The yarn which is 
made from imported cotton, 80 to 120 
counts, is used by the handloom and 
powerloom sector. On that there is 
very small excise duty just to enable 
them to compete with the organized 
sector. Therefore, Government was 
importing only to provide to the hand-
loom and powerloom scctor yarn re-
quired by them. Also they have put 
restrictions on the organized sector ot 
the industry, They cannot manufacture 
saree Or dhoti or mulls.. These items 
are reserved only for the handloom 
and powerloom sector, Therefore, Gov-
ernment was importing cotton only to 
h,elp the handloom and powerloom sec-
tor, and that purpoSe has been served. 
Now in Our country the production of 
long s,taple cotton has increased; it is 
about 15 lakhs bales per year of only 
one quality-Bhanknr-4-from which 
8O-count yam is produced, Therefore, 
they should not be critical of the Gov-
ernment without goillj( into the full 
facts. 

Regarding controlled cloth, I want 
to make a request to the hon. Minis-
ter. Many of the members have not 
seen the quality of the controlled 
cloth. He may, therefore, arrange 
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either in the Central Hall or some" 
where an exhibition where the s,unples 
ot the controlled cloth can be kept for 
the information of the members, 80 

that the members know what are the 
qualiti .. which are being manufactur-
ed. 

Mr. Limaye was  talking about con-
trolled cloth not being produced in 
sufficient quantities. But on the 21st 
October, in the Consultative Commit-
tee meeting-I am a member of the 
Consultative Committee-·the hon. Mi-
nister for Commerce had informed us 
that in two quarters. April·-June and 
July-September, as against the obli-
gation of 400 milIion metres of can 
trolled cloth, they have vroduced 407 
million metres. I do not know from 
where Mr, Limaye gets these figures. 
Therefore, I said that theSe are out-
dated, three-years old figures. 

18.00 hrs. 

Lastly, a suggestion and I will con-
clude. According to me, industries 
should be asked to ear-mark 25 per 
cent of their production for selling it 
at cost price. In the cost price tho;re 
will be no element of depreCiation and 
the prices of the cloth should be fixed 
by the Textile Commissioner and the 
Textile Commissioner should have a 
Cost Accountini Section, so that the 
public can koow the cost of every type 
of cloth from time to time and that 
will help the consumers if my sugges-
tion is accepted. 

MR. CHAIRMAN: Now, we adjourn 
to meet again tomorrow at 11 a.m. 

18.01 hrs. 

The Lok Sabha then adjourned tm 
EleVen of the Clock on Wednesday, 
November 27, 1974/A"rahullana 6, 
1896 (Saka). 


